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M/s. Alcock Ashdown Company after 
Take-over

2855. DR. VASANT KUMAR PAN-
DIT; Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a) what is the progress made in the 
affairs of M/s. Alcock Asiid-jwn Com-
pany since it was taken over by the 
Government; and

(b) what is the amour*! of accumu-
lated losses and how it is proposed to 
be nullified?

THE MINISTEH OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) M/s Alock 
Ashdown Company Ltd. was ordered 
to be wound up by the High Court of 
Bombay on 13-1-1972. The undertak-
ing of the company were transferred 
and vested in the Central Government 
by virtue of “The Alcock Ashdown 
Company Ltd. (Acquisition of Under-
takings) Act, 1973.” In the winding up 
proceedings, the Official Liquidator 
Bombay has filed some mis-feasance ap-
plication and is realising book debts.

(b) According to available informa-
tion, the accumulated losses of the 
company as on the date of winding up 
namely 13-1-1972 was nearly Rs. 101 
lakhs. The company’s main source of 
income is the interest which is being 
earned on the sum of Rs. 1 crore de-
posited by the Central Government 
with the High Court of Bombay in 
lieu of the transfer to and vesting in 
it, of the undertaking of the company. 
The amount of interest earned upto 
23 rd September, 1977 on the said sum 
stood at Rs. 14,78,596.36. Further 
action to nullify the loss will depend 
up on the ordered of the High Court.
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Running of Super Fast Eiprai 
between New Delhi and 

Secunderabad

2858. SHRI G. S. REDD1: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether there is public demand 
for running the supez-f'ist express 
between New Delhi ana Secunderabad 
from twice a week to all days of the 
week;

(b) if so, what steps are being taken 
in this regard; and

(c) if this is not possible, whether 
the existing Southern Express will be 
accelerated to provide a super fast 
express service between N*»w Delhi 
and Hyderabad?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAN): (a) Yes.

(b) It has not been possible to 
increase the frequency of 123/124 And-
hra Pradesh Express at present for 
want of line capacity and terminal fa-
cilities.

(c) No.

Damage of paddy crops dne to drain-
age of polluted water by F.C.I , 

Dnrgapur

2859. SHRI ROBIN SEN: Will the 
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be plea-
sed to state:

(a') whether paddy crops in the 
few hundred bighas of land around 
the Fertilizer Corporation of India, 
“Durgapur has been damaged due to 
draining of polluted water over this 
land by the Fertilizer Corporation;

(b) if so, what remedial steps Gov-
ernment are proposing to take to stop 
this; and

(c) whether Government have 
taken any step to give compensation 
to the landowners and share crop-
pers for the damaged crops?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR MISHRA): 
(a) to (c). In October 1973, when 
the Durgfcpur fertilizer plant was 
first commissioned, the effluents 
waiter release from the factory 
skilled over into Raddy fields due 
to heavy rain and caused some da-
maged. The Fertilizer Corporation of 
India paid compensation to those far-
mers whose crops were damaged by 
the effluents. The FCI have since taken 
measure to control pollution, caused by 
the effluets. The Corporation is also 
taking measures to lay permanent pipe-
line to discharge the effluents into 
a nullah used as an effluent drain by 
the Industrial Undertakings in 'the 
Durgapur belt.

2860. 5RTT* : ̂ TT
f̂ TT f% :

(*f>) *TTCT fan FT if
T̂FT-"TFT f̂ RTT if WTR

(sr) frcTTT T O R  sflr
OTHK <TT ♦Hkll’T ft̂ TT T̂RTT % 

cTOT VTT ^TPTt ^ 5PT3T
?

wtTtm  if r m  (sft ft r *  
?TTTm) : (^ ) %fk  (*r).

stt  I  ?ftr <Tcr̂ r h x

t*st ^ f t  1
Assessment of Labour Parcel handling 

work at Allahabad
2861. SHRI GYANESHWAR PRA-

SAD YADAV: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether assessment of labour 
for performing Parcel handling work




